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tral Government employees. Of
course, that also would incidentally
be taken into consideration. Persons
doing g similar job are the persons
employed by the municipalitieg in the
various  States. Therefore, there
should be some relation between the
salary scales of the cantonment em-
ployess and the employees in the
various municipalities.

Shri 8. M. Banerjee: Is the hon.
minister aware that all the rules and
regulations governing the service con-
ditions in the matter of disciplinary
action, etc, which are applicable to
defence employees are applicable to
the cantonment board employees also?
They get the disadvantages but not
the advantages of the defence em-
ployees. What steps do government
contemplate to take to remove this
discrimination and bring them on a
par with the defence employees for
all purposes?

Shri A, M. Thomas: In the first
place, they cannot be classified as
Central Government defence em-
ployees. They are employees of the
cantonment board. Of course, certain
rules of service applicable to the Cen-
tral Government employees are also
applicable to them. But tuat does not
mean. that the same conditions of
service should also be made appli-
cable to them.

Shrimati Akkamma Devi: The Can-
tonment Act of 1924 framed for the
convenience of the British people
still continues, after 18 years of inde-
pendence, causing serious problems
not only to the employees but to the
civilian population. May I know
whether Government will amend this
Act suitably to help them?

Shri A. M. Thomas: This is a
general question which is being con-
sidered. Now, with regard to the
amenities of persons residing within
the limits of Cantonment Boards, we
are making ad hoc grants according
to the requirements of various Can-
tonment Boards. Apart from that, as
questions arise, we consider them on
their merits. We are also not quite
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satisfied with all the conditions that

are obtaining in the various Canton-
ment Boards.

Shri A. V. Raghavan: May I know
whether it is a fact that the salary
scales of these employees vary from
State to State; if so, whether Govern-
ment will make the Central scales
applicable to these employees?

Shri A. M. Thomas: I have already
stated that it may not be possible to
bring it on a par with the Central
scales. I have said that the tribunal
which has gone into this question has
taken into account, broadly, the scales.
of pay applicable to similar categories
in the neighbouring,
municipalities.

Recall of Pak. Inflitrators

*925, Shri 8. M. Banerjee: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is a fact that Pakis-
tan has refused to recall the infiltra-
tors;

(b) if so, whether this matter has
been referred to the U.N. Security
Council; and

(¢) if so, with what results?

The Minister of External Affairs
(Shri Swaran Singh): (a) As I in-
formed the House on February 21,
1966, we have definite information
that Pakistan called upon the infll-
tratorg to return.

(b) and (c). Do not arise.

8hri 8. M. Banerjee: I want to know
whether the atiention of the hon.
Minister has been drawn to a Press
news in the Times of India and other
papers that recently some saboteurs
have been sent to Kashmir Valley by
Pakistan, including some armed in-
flltrators. I want to know whether
there is any truth in this news; if so,
may I know the steps taken by the
Government in this matter?
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Shri Swaran Singh: It is true that
& news item was published in the
Times of India dated 30th March, 1966,
about Pakistan sending infiltrators
across the cease-fire line in Kaghmir
and that a few saboteurs, including
army officers, have been grrested. We
looked into it, This news was not
correct at all.

Shri 8. M. Banerjee: I want to know
whether Government has any figures
giving the total number of infiltra-
tors who were sent by Pakistan and
the total number of those who have
been recalled by Pakistan?

Shri Bwaran Singh: Sir, estimates
of these figures were given at the
time when this matter wag discussed
on more than one occasion. Their
number according to that estimate
ranges between 4,000 to 5,000. And,
as I stated on the floor of this House
on 21st February, almost all of them
have been withdrawn—there may be
a few, some four or five, in some
jungles or out-of-the-way places. I
also explained that we have succeed-
ed in intercepting information which
was directed and addresseq to these
infiltrators and they were asked to go
back into the Pakistan-occupied part
of Jammu and Kashmir.

Shri Daji: Is the Government aware
that of late Pakistan has again gone
back on the assurances contained in
the Tashkent Declaration about in-
filtrators and mujehids and has open-
ly said that she maintaing the right
of sending mujghids? Also, are the
Government aware that there is a
report that a special training camp
under the direction of some Chinese
Generals has been set up for training
guerillas to be sent into Kashmir? If
80, may ]| know what is the Govern-
ment's reaction thereto?

Shri Swaran Singh: The hon.
Member is correct that statements
have been made by Pakistani leaders
which are not in accordance with the
Tashkent Agreement and they have
put an interpretation upon the Tash-
kent Agreement which is one-sided,
which is incorrect and which is
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totally unacceptable to us. About
the second part of the question,
whether there is any training camp
for training persons in guerilla war-
fare under some Chinese Generals, I
am afraid I am unable to confirm or
to contradict that information because
that is not available with me.

Shri Daji: One part of the Juestion
was what Government proposes to do.
Merely saying in Parliament that
Pakistan has violated the Tashkent
spirit is not enough. Do we propose
to take up this issue with Pakistan,
or USSR or UNO, or sit quietly and
say that Pakistan has violated the
Tashkent spirit?

Shri Swarap Singh: We have been.
taking up with Pakistan the violation
of the Tashkent Declaration. We
have also drawn their attention to
the statements that have been made
by their leaders which are not in ac-
cordance with the Tashkent Declara-
tion. The hon. Member is no doubt
aware that at the last Ministerial
meeting in Rawalpindi we could not
make any Progress but we have
agreed to meet again. We, on our
side, will try to adhere to the terms
of the Tashkent Declaration and will
also continue to impress upon them
the desirability of Pakistan honour-
ing the obligation they have under-
taken under the Tashkent Declaration.

Shri Heda: Such of the infiltrators
who could not speak Kashmiri langu-
age fluently like the people of
Kashmir were traced or detected and
dealt with. But what about the in-
filtrators who speak Kashmiri fluent-
ly and mix with the people and stay
in the villages? What action hag the
Government taken against them? The
figure of such people given earlier
was 8,000,

Shri Swaran Singh: Regarding the
first part, the House is no doubt aware
that the response to the functioning
of these infiltrators from the people
of the State of Jammu and Kashmir
was not in accordance with what
Pakistan thought would be the res-
ponse and generally the local people



9159 Oral Answers
gave information which led to the
arrest of many of these inflltrators.
Secondly, very strong action taken by
our Security Forces had the desired
effect.  Thirdly, the inflltrators did
not succeed in their mission and some
of them sent distress messages back
saying that they are not getting any
co-operation and that they are being
pushed back. There will not be any
sizable number of such people in any
locality in the State of Kashmir.

Shri Heda: I am speaking of the
Kashmiri-speaking infiltrators end not
non-Kashmiri-speaking infiltrators.

Shri Swaran 8ingh: The Kashmiri-
speaking inflitrators are also in the
same category. The presumption that
the hon. Member is drawing is, mere-
ly because a person speaks the same
language he will not be detected or
the local people will give him support.
That is not correct,

Shri D. C. Sharma: While thanking
the hon. Minister of External Affairs
for saying that everything is rosy in
the garden of Kashmir, may I know
how so many infiltrators are coming
to our part of Kashmir from the so-
called Azad Kashmir, who are fully
trained for sabotage, guerilla warfare
and mountain fighting?

Shri Swaran Singh: I am grateful
for the rather rosy sentence with
which the hon. Member prefaced his
question. But I never used that ex-
pression and if he has got that im-
pression 1 would like to contradict
any such feeling. Regarding the
operative part of the question, about
infiltrators crossing into the Indian
side after being trained for commit-
ting sabotage, the House would no
doubt be aware that the vigilance
shown by our Security Forces has
created a situation where no act of
sabotage has been possible for quite
some months now.

Shri Harish Chandra Mathwr: The
hon. Minister may not have given the
impression ofl it being rosy in the
State of Kashmir, but he did tell us
that there were ‘about 4,000 to 5,000

CHAITRA 14, 1888 (SAKA)

Oral Answers gréo.
inflltrators, almost all of them have
gone back and there is hardly a stray
infiltrator here or there. What is
the basis for making such a statement?
Have the infiltrators who have gone
back got themselves registered at
their camps? How can he be sure
that they are not lying low jor the
present? Is it pnot also a fact that
large dumps of ammunjtion bave
been found after that?

Shrl Swaran Singh: It is true that
no record can be maintained and that
is something which we sbould appre-
ciaty, Just as we gave a figure after
making an assessment fram various
sources when these people crossed
over into J & K and said that this is
the number, by the same criterion we
were able to ascertain the corect situa-
tion and the facts when the ex-
filtration process started. The
House is, no doubt, aware—we
have kept the House informed—
that ‘the information of their com-
ing in was obtained, firstly, from
various statements that we were able
to get from those who were arrested
and, secondly, by intercepting mes-
sages which were being passed on to
the infiltrators when they were
actually functioning here. Similarly,
by the reverse process, when differ-
ent messages were Sent from the
various contacts and various sources
of information which I need not give,
it was possible for Government
agencies to ascertain the size of the
exfiltration that had taken place for
crossing over to the other side.

As to whether they are lying low,
some of them may be lying low, but
generally the response from the
people of Jammu and Kashmir cn our
side has been wvery good and they
cannot function if the local popula-
tion generally knows their responsi-
bility and keeps the authorities in-
formed. This is the overall assessment.

About dumps, it is true that some
illicit arms were recovered in two or
three weeks when our armed forces
spread into the area across the cease-
fire line,
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Shri Bhagwat Jha Azad: Does not
Government regard the presence even
of a few inflitrators, as admitted by
the hon. Minister, an infringement of
article 3 of the Tashkent Agreement
under which Pakistan assured not to
interfere in the internal matters of
our country; if so, has Govarnment
drawn the attention of Pakistan Gov-
ernment to it and what is the reaction?
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Shri Swaran Singh: The position of
Pakistan Government in this respect,
as I explained when the debate took
place, is peculiar. They never cwned
responsibility for sending these pcople
and, naturally, they cannot accept the
fact that they have withdrawn them;
but we knew that they had sent these
people from varioug sources which I
clarified and mentioned and we also
knew that they had withdrawn them.
The main factor in this, if I may say
80, is not the Tashkent Declaration but
the hot reception given to these in-
filtrators by our security forces and
the co-operation of the people of
Jammu and Kashmir,

Shri Hari Vishnu Kamath: Have
they been rounded up? They have
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not been rounded up; they are still
there.
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Shri Kapur Singh: In view of the
startling and hitherto unknown in-
formation which the hon. Member
from Gurdaspur just now imparted to
the hon, Minister, while putting a
supplementary, does the hon, Minis-
ter for External Affairs propose to
integrate him into the Intelligence
Service of his Ministry?

Mr. Speaker: Shri Mahida.

Shri Kapur Singh: If the answer is
in the affirmative, we will be grati-
fied.
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Mr. Speaker: He is asking whether
he is taking him into the Intellience
Service. Shri Mahida.

Shri Kapur Singh: The Ministry
does not know the facts which sre so
vital,

Shri D. C. Sharma: Sir....

Mr, Speaker: He might not be refer-
ring to him at all.

Shri Narendra Singh Mahida: May I
know whether the term ‘infiltrators’
includes ruzakars and mujahids and
whether the instructions have been
given to the Defence forces to shoot
them down?

Shri Swaran Singh: An infiltrator is
a person vrho crosses into our terri-
tory with arms. His origin, whether
he is a mujahid or a razakar or he is
an ordinary person trained or a
policeman or an armyman, is im-
material for us. Some of ,hem, as
was explained, actually belong to the
regular armed forces. They had been
detailed for this type of sabotage
work and they, along with several
others, crossed into our territory.
Some of them did belong to these
various calegories. That j3 *heir in-
terna] sort of nomenclature that they
have adopted. For us an inflltrator
is a perscn who crosses into our
territory with armg and who is a
nuisance and a threat to us. We have
to take note of that situation.

Shri Narendra Singh Mahida: He
has not replied to the other point.

Shri Swaran Singh: No instructions
are required to shoot them down. Any
‘person crossing into our territory
with arms is liable to be shot down.
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Shri Hari Vishnu Kamath: Answer~
ing a question in the last session, the
Defence Minister said that these in-
flltrators are liable to be caught and
shot at sight. That was before the
Tashkent  Declaration. Has the
Tashkent Declaration brought about
a change in the Government’'s policy
or stand with regard to this particular
matter of their being shot at sight?

Shri Swaran Singh: There is no
question of a change of policy. While
answering a question just now, I said
that any person who crosses over into
our territory with arms ig liable to
meet the severest punishment includ-
ing shooting and, in fact, that risk of
being shot down and to be dealt with
toughly on our side js the biggest
guarantee against anyone crossing
over into our territory.

Shri Hari Vishnu Kamath: Do you
actually do it?

Shri P. Venkatasubbaiah: At one
time, the number of inflitrators that
had crossed into our territory has
been stated to be 8000. Now, the
Minister has said that 4000 of them...

Mr. Speaker: That has already been
asked.

Shri P. Venkatasubbaiah: Already,
about 4000 of them have gone back
to Pakistan. May I know whether
the hon. Minister is satisfied ¢hat al-
most™ all the infiltrators that have
crossed. ...

Mr. Speaker: He has answered that.
Shri Raghunath Singh.
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Shrimatli Savitri Nigam: Besides
those very objectionable anti-Indian,
anti-Tashkent and  anti-humanity
statements which have been publish-
‘ed in all thy Pakistan newspapers and
other newspapers, all the time the
Pakistan Radio ig doing poisonous
propaganda against India. I would
like to know whether all these things
have been brought to the notice of
those friends who have been responsi-
ble for reaching the Tashkent Agree-
ment and, if the answer is in the
-affirmative, what has been their re-
action.

Shri Swaran Singh: I agree that the
tone of the Pakistani newspapers—
most of them—as also the tone of
their radio, particularly the so-called
Azad Kashmir radio, has been very
very objectionable and we have
brought this to the notice of the
Pakistan (iovernment and have re-
minded them of their obligation
under the Tashkent Declaration.

Regarding the second part about
keeping tRe other friendly countries
informed, we have also taken steps
in that direction, but in this matter
we have to deal with Pakistan bilate-
rally and vre should continue to deal
with it at that level and ilso take
steps to inform the friendly countries.

w gwn ww meam & o
g § & AR w1 o' ovew &
e A=Y off & 3w rew € A< mw@r
&, foradl o w1 ¢ fo wew % %
e & w07 wifey v go § 1 afk o,
A W1 FORT IR e &Y wfer
T @ g aqr aoh woer Hifay #
afadw & @ W wuA qalfey 3w
I ¥ qgm o faac @ g ?

weow wivew : OF ¥ wEr o
qwar ?

it geR WA weRw : IEA qE
A sEdfou w1 awey fear €

ot vl foy : Ty OR S AAE

APRIL 4, 1066

Oral Answers 9166

W WY : G @AT Wi
e ar 5 oaw ¥ oF S quifsy
g, agi & us fafreee 3 wrrn)

oft gww wT wowta ;¥
wer WA A A T ANA T FGE

Shri Swaran Singh: I think this
question of inflltration into the State
of Jammu and Kashmir took place in
a different context altogether,

Shri Nath Pal: Not Jammu and
Kashmir. When he gave the detini-
tion, he said that anybody who comes
with arms is an infiltrator. 1 think
this was not restricted only to the
Western Sector.

Shii Harl Vishnu Kamath: No
answer?

Shri Swaran Singh: That question
of migration into East Pakistan may
be technical. You might bring it
under the same definition but that is
of g different category and that has
been discussed here from time to
time.

Shri Nath Pai: That has not beea
stopped.

Shri Swaran Singh: Steps that have
been taken by the Government of
Assam both in checking the crossing
over of unauthorised persons into
their territory and in dealing with
those who might have crossed into
the Assam territory, did have a
sglutary effect and that side of the
problem i much less now than what
it used to Be about a year ago.

Shri Hari Vishnu Kamath: And still
they come.

st geR W wHNY : qeT wEew,
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Shri Swaran Singh: If he mentions
any Minister's name or the time, I
shall check that up.
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Shrimati Nandini Satpati: ‘There
Wwas no report; there were only recom-

mendations which I have put on the
Table of the House.

Shri M. L. Dwivedi: That has not
been placed on the Table. Therefore,
I am putting this question,

Mr. Speaker: She says that it tas
becn put on the Table of the House.
He might now put his second
question.

Shri M. L. Dwivedi: Only some
recommendations and not all.

Mr. Speaker: She says that there
was no report.

He might put his second question
now.

sft w0 wro fgwedt : & Sy wrwEAT
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Shrimati Nandini Satpati:  The
Committee worked for two years
from October 1962 to October 1964
and the recommendations are being
looked into,





